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SEYID MUHAMMAD): I bdg to
move for leave to introduce a Bijll
turther ty amend the Representation
of the People Act 1950,

MR, SPEAKER: The question is:

“That leave be granted to intro-
duce 2 Bill further to amend the
Representution of the People Act,

l'm.”
The motion wdy adopted,

PR. V. A, SEYID MUHAMMAD:
Bir, I introduce the BIIL

CONTINGENCY FUND OF INDIA
(AMENDMENT) BILL*

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRI-
MATI SUSHILA ROHATGI): 1 beg
to move for leave to introduce a Bill
further to amend the Contingency
Fungd of India Act, 1860,

MR. SPEAKER. The question is:

“That leave be granted to intro-
duce a Bil] further to amend the
Contingency Fund of India Act,
1950.”

The motion was adopted

SHRIMATI SUSHILA ROHATGI.
Sir, I introducet the Bill,

—_——

12,05 hrs,

STATUTOPY RESOLUTION RE.
DISAPPROVAL OF MAINTENANCE
OF INTERNAL SECURITY (AMEND-
MENT) ORDINANCE, 1976 AND
MAINTENANCE OF INTERNAL
SECURITY (SECOND AMEND-
MENT) BILL—contd

MR SPEAKER. Now, further dis-
cussion on the Resolulion moveq by
Shri Somnatih  Chatterjee on the 12th
August, 1976 Time allotted 4 hours,
time taxen ! heur and 20 minutes,
balance 2 hours and 40 minutes. At
what time the Minister will speak?
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THE MINISTER OF WORKS AND
HOUSING AND PARLIAMENTARY
AFFAIRS (SHRI K. RAGHU.
RAMAIAH): The Minister may be
called at 3 o'clock.

MR. SPEAKER: Shri Hari Singh
to continue his speech. )
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